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Indian Cement Factories in Pakistan

+
/ Shri S. A. Mehdi:
*250. ! Shri Ram Krishan Gupta:
) Shri A. M, Tariq:
(_ Sardar Igbal Singh:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starred Question No. 342 on the 22nd
February, 1960 and state:

(a) whether any Indian-owned
cement factory in Pakistan has been
purchased by the Pakistan Govern-
ment; and

(b) if so, the name of the factory
and price paid by the Pakistan Gov-
ernment?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khaun): (a) No, Sir.

(b) Does not arise.

Shri Hem Barua: In reply to a
question, it was said that Pakistan
proposed to buy some factories owned
by the Assam-Bengal Companies, Cal-
cutta and the Associated Cement Com-
panies of India. What has happened
to that proposal?

Shri Sadath AH Khan: They have
1ot bought them so far.

Mr. Speaker: Have they been pur-
<hased?

Shri Sadath Ali Khan: No, Sir; they
were considering the purchase of

these factories, but they have mnot
done it.

Shri Hem Barua: There was some
proposal also and some negotiations.
I want to know whether some agree-
ments, conditions and terms have
been communicated to the Govern-
ment of India or not.

Shri Sadath Ali Khan: The matter
is still pending.

Shri Vidya Charan Shukia: Is it a
fact that the Indian owners of cement
factories in Pakistan have been find-
ing it difficult to send the legitimate
profits to India and if so whether
Government have been approached
for help in this mater?

Shri Jawaharlal Nehru: They have
been finding difficulty in sending ‘he
money and that is the reason why
there has been some talk of their
selling the facturies to the Pakistan
people.
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The Deputy Minister of External

Affairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.
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(b) 1. Mr. Makhota.
Mr. A. Kunave.
. Mr. M. Kersic..

. Mr. C. Debeijak.
. Mr. Z. Jerin.

6. Dr. A. Robic.

oW

(c) Capt V. Badhwar of the Minis-
try of Defence.

(d) (i) Exemption from customs
duty on non-consumable goods and
equipment, subject to the condition
that these would be re-exported after
the completion of the expedition.

(ii) Daily weather reports for the
expedition on the short wave by the
All India Radio.

(iii) Permission for the import of
personal arms and ammunition for
the duration of the expedition.

(e) The expedition is reported to
have reached the summit.
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Committee on Peaceful Uses of Quter
Space

*252. Shri Kalika Singh: Will the
Prime Minister be pleased to state:

(a) why India and the United Arab
Republic decided not to take part in
the meeting in New York in.May and
June, 1959, of the ad hoc Committee
on peaceful uses of outer space ap-
pointed as a result of 20-Power Draft
resolution adopted by General
Assembly of the U.N. on the 13th
December, 1958;

(b) whether the Outer Space Com-
mittee established on the 12th Decem-
ber, 1959, of which India is a mem-
ber, has begun its work; if so, the
work done so far;





